Rajmata Vijya Raje Scindia Krishi Vishwavidyalaya (Sanshodhan)
Adhiniyam, 2009

Act 1 of 2010

Keyword(s):
Retirement Age, Power of Vice Chancellor

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




—

ra.ugaawfaﬁwﬁamt\oﬁ,—
' (TH) “ﬂam(z)ﬁ,w“mwﬁaﬁ%wﬁt%m“@ﬁwm,w
“aﬂaﬁaﬁmﬂfaéam”wﬁﬂﬁmm;

CONEREUNEY ﬁ;W“HWWaﬂﬁﬂfﬁﬁéﬂmﬁmﬁﬁ”ﬁ%wqm,w
“umwﬁﬁaﬁﬁmﬁuﬁmﬁm%@ﬁmﬁ”wﬁa
[EL L

v, T 2 SR 2010

F. j4-1-TERE - (W) .— 3 dfaum ¥ ST 348 % wWUe (3) F e § TFH fasrawrs fefm
g fagafaenad (guieE)  AtuiEE, 2009 (m1mzo1o)wmmwa€ﬁwﬁm_

gy fHa S ©.

qmﬁ%m%w@ammﬁﬂﬂ,
T Ared, st 9=

MADHYA PRADESH ACT
No. 1 or 2010

RAJMATA VIJAYA RAJE SCINDIA KRISHI VISHWAVIDYALAYA (SANSHODHAN)
ADHINTY AM, 2009.

[Reccived the assent of the Governer on the 30th December, 2009; assent first published in the “Madhya Pradesh

Gazette (Extra-ordinary)”, dated the 2nd January, 20%0.]

An Act to amend the Rajmata Vijaya Raje Scindia Krishi Vishwavidyalaya Adhiniyam, 2009.

India as follows :—

Short title and 1. (1) This Act may be called the Rajmata Vijaya Raje Scindia Krishi Vishwavidyalaya

|
1
Be it enacted by the Madhya Pradesh Legislature in the Sixtieth year of the Republic of
commencement. (Sanshodhan) Adhiniyar, 2009.

(2) It shall come into force on the date of its publication in the official Gazette.

Amendment  of 2 In sub-section (6) of Section 15 of the Rajmata Vijaya Raje Scindia Krishi Vishwavidyalaya
Section 15. Adhiniyam, 2009 (No. 4 of 2009) (hereinafter referred to as the principal Act), the words and
figure “or until he attains the age of 65 years, whichever is earlier” shail be omitted.

Amendment of 3. Tn Section 50 of the principal Act,—
Section 50.
(i) in sub-section (1), for the words “for a period not exceeding eighteen months”, the
words “for a period of four years” shall be substituted;

(i1) in sub-section (2), for the words “The first Vice-Chancellor shall have the following
powers”, the words “The first Vice-Chancellor shall have the following powers for
a period of two years” shall be substituted.
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